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On the call of Bar Association, lawyers have decided to abstain from
court work today. Put up under thie same heading on LO2.2:0%...

By order

. Court Officér

L]

' 03.07.2008 o
None for the applicant
None for the respondents.

It appears from the record that the applicant counsel has not
filed the requisites. It appears that the applicant has losd interest in

prosecuting the contempt. The CCPA is dismissed for want of prosecution.
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